nr-mg mm OF: \\«1\0\\0‘1

" - Board of ‘India A’ct; 1992, hav:.ng its

BE COURT OF MS, MADHU MN, ACMH TISEAZARI DELHI.

- 'courz.nmm No. ‘3‘% /2004.

SECURITILS AND- EXCHANGE BOARD OF INDIA,,

a statutory body established. under the %\0\690‘0\1
: . . L -

provisions of Securities and Exchange - : (2\& 7
. " O@um\
Reg:.onal Qffice at New Dekhi,. represented

by its Legal Offlcer/Manager/Asst.

‘Ge'-xeral Manager Mr. Sharad Bansode. . © COMPLAINANT

VERSUS

1. ‘SAMPOORNA plantations {I) LID.

JSCO 821, Manimajra, -
Chandigarh—lGOlOl.‘

2., Shri. Jaswinder Singh Sudan, §fs J’G*"‘“""‘ Grph. L’"" “"“" P 9
S/o0. Late S. S. Sudan,f\’u Clon (oot g Wad  olealen /f-o"-ﬂ
R/c. 'A~3, HMT Town Ship, G- T fLeosl | &oj pura  {otialo -
Pinjore, Distt, %a_ljci?:kula_,si’lﬁ ML""'"‘ N.aw—frd , Ji\g.m :
Haryana. .—-—-——--"“ oNese (o Sies PW" A, {:o.;-,‘oh._

.3.» Shri. Baljit Singh Chehal,

'S/o. Not Known,
R/0. 2090, Sector-15,

Chandigarh. —

4. 7 Shri. M_alv:'j_fyifn’gh/arar, Dw.k

§/0. Sh. Av S$ingh Braz,

R/o. 13087 Secter-15,
.Chapdfgarh. :

5. Shri. Gurjit Singh, -

" §/0. sh. Suriit Singh,
_R/o. 2090, Sector-15, ‘
~Chandigarh. N ACCUSED

| COMPLATNT UNDER SECTION 200 OF THE CODE OF CRIMINAL
PROCEDURE, 1973 READ WITH SECTION 24(1), 27 OF SECURITIES
EXCHANGE EOARD OF INDIA ACT, 1992,




-




CC No. 242004

Shn Aslush Aagdrwal advogate i'()y SEBRL
| Accused no 2 is P.O. : | : .
/\u,uscd nudts Ahcady dCdd _ - g ' -
On behalf of SEBI an apphcatmn has bcc.,n fitoc secking
subsutu‘uon of Shri Mamsh Vasxsth Agarwal, Assu Grs | Wi -'M;magcf o
.of thc Lomplamant in. placc of Shn Sarad B‘mqodL who s stated to
.ha\}cflcft the 'scrxiiéé'lof .comptainant: “The said apphcamm is dlS(J-.
3 - supportcd‘hy phoLoc.opy of a délcgatioﬁ of pnwc‘rs..l-lcurd.' ?:3 view of
E { | . the i'.lct {hat the sa1d apphcatson is formal m‘} n;,ll‘l,llcl" ,~amc —is.

allpwcd.

DY

Ld. .Cougéci for SEBI has ﬁ{cd certain d{)ﬁuinéﬁis.

Despite scrvu.,e of notice-of ¢ accused no. 1 d."l{.l r:n-occssc's of
accuscd nos. 3 & 5 under Sccuons 82/83 Cr.p.C. no‘h{::f\' i dpp(,‘ucd
on their b'cha'if.."l am saﬁsﬁcd ‘thdt ac,cuscd nos. 3 &'":'5,' Lave uthcr

concealed themsclves Of abscondcd. Thereforc, they art declared -

proclai_med offenders. T view of the rion- ecmcc of accuscd no.l, 1d.

NI

Counsel {or SEBI states that no further achon is callcu fo‘r w:\h. rcgeud

"

to this accused.




Shri Manish. Vashist is presenl, examined: s CW.1".

request of Ld. Counépl for SEBI this, file be consiened to_record
. T : B wr

" room under ‘Section‘ 299 Cr.P.C. with a liberty to the complainarit- :

to get it reopened a5 and when the accused isfare areested

. . S (PADAM KANT SAXEN.\:
| ' ADDL: SESSIONS JURCit
Déthir21.02:2008
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gW.1, Shri Manish

-";_' ‘ﬂoatcd by accuscd no.l.

':‘ﬂ"‘t{!b!ue‘..’,—q o

-

CC No. 24/2004

Vashist, $/O Latc Shri Ryt ol Vashist,

AGM SEBL

Thc cornpany Mls Sampooma Plamauon (1) Lad. vic_lc

lcuer dated 15 01 1998 submuted mtcr alm dt,L,ﬂq r*i ns d1rccmrx

i'..'c. .Shri Jas‘win’dm Singh Sudan Ba.l_;cct‘ Spet 4t Sh-
Malvmdcr Smgh _Bra:', Shri Gurjit Smgh and dctaﬂc. of schemes

Certi‘ﬁec_l,tfuc- copy of the qald letier

alrcady stands ﬁlcd 1 hawc brouaht with mc lhc orig mdl 1hcrml .
A"lonuwith thc said lcuer accuscd PO- | had aiwo s WS gist-of -

' duchorq “and Lhc, mvcslmcnts 16 the wine of Rs. (.)f,_()é er_rcs.(Rs.
6.00 Lakhs) cnllcc.tcd by it Thc qaid lctter 1S Ex.CW1/1 and,

ANNCXUICS a1 Mcmorandum and Articles 01' ,;:\szs_ocialion of
(Pages 110 26) Lontcun'-m- ~icgriificate of

company is Ex.CPW1/2
commcnc,cmcnt of business & Certificale of i OPpRTRLT Twe

CW /3 and Ex.CW1/.

" prochures -of Lhc wmpany arc X




| Particulars nt the - dircetors of ;u,(,usui no.b iy s -"’l/% SEBRID
.:.‘vidc,: lt;ttcr dated - 21.1()._1999 had mUmchd o au.uscd no.1
“"company_. - about n‘otifiéation on 15.1().1999. of SEBI CIS .
.Reaulations but thc.sa.id fetter Ldmc back unscr\rcd. ‘The said ‘lcurc_:"
is Ex. CWllﬁ whﬂc thc rcicvam scalcd anclor. U-*u 2 with AD
c;ud %:omaisriing l,hc s'ud letter is. Ex Ex CW]/? Cvp, of the prc-:ss
relasc dated 20,10.1999 is ExCWUS was also sent 1o the_
companys accu.‘scd no.1 along With Ex-.CWUvS. sEBL vide public
ﬁoticc c’iétc'd 10.12. 1999 du’cclcd all (,IS cnllti',b Lo wmply with "
Lhc SEBI CIS chulauons, 1999 copy af publjc- n(_)iicc is -

o .;A . R Ex. CW1/9 SEBI 1cucr ddtcd 10 121999 scnl 10 dLCUSCd nol
compdny advmng, i comply with SE Bl CIS ch,utaﬂons_, 1999.

R Thc same was rcturncd undclivcfcd with'rcmarhs Ne \U(.h l:rm at
this address™ “Pruc copy of the said leiter is. alre: {_i_}-' wn rccord and
1 have brought with me the original thcrcoi' as al.s". lh;: relevant.

z o cpvc;lo_pé along with AD'card. The said lotier is Ex.CW-1/10

which runs into twO pages and the ‘rcic‘;\_-'zml‘A_cm-'c‘_lopc is

J
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T Ex CWIIH Sinxilarly for the said purpose another fetic *Qmsenl oy
b

"_by SEBI to accuecd na. l Whl(.h was also rctumcd back unscr

for Lhc same reason and the hdld teuer is Ex. cWi/ 12 1unnm;=.1mo

WO paocs and.- the, rclcvant cnvelope is Ex.CWlIlB-. SEBI had

issucd a show causc noucc o the company accuscd[_ no.1 10

“cxplain as lo why dumu under SEBE Act, 1992 zmd SEBI

Collective anLSmem Scheme Rcoulatmns be et inlt lcﬁC(l against
-~ o it lor ldﬂulc Lo wmply the- chu!a.uons O[iu.,c u)py olf the show
causc noucc is Ex CWI/ 14 and undchv‘crcd cnv'clopc along with

. AD card is Ex.CWlHS SEBI vide letier dated 31 1{,2000 adviscd '

k. Lhc Lompany to file WRR- in format cn(,loscd Oi n,c c.opw of letier
" "';latcd 31;’1.2()Q0 is Ex CWI/16 dﬂd undvlwcrcc! cnvck)pc dlonu
with AD card is Ex. CWI/ 17. Pubhc, notice ddt(,d 7 12, 2()00 had .
‘ alsb been issucd by the SEBI Chalrmdn dircctirg gccu§cd no. L1 |
;i'c:fund’:r'nopt:y collected ﬁndcrﬁvaricmgsl schcmcsl_ig{{ilt;hi__nzf_)nc month
| from :thc;, (.iat';c'of _thc (l)rdcr,'l_hc name of accuscd ne i -appcarcd al

SL no. 388, copy of which is Ex.CW1/18. - Letier dated




Ward

Vet

| i:opy of the samc is E_x.CW (21,

aforesaid public - notice  dated  18.12.2000 s
W]/19'. As accused no.i, compzmy"l'ailcd_ to comply the
s of SEBI* Chairman , action was inititcd,, azainst it and
) =3 o A .
nt-complaint casc was filed. am autherise:i 1o continue
plain{ and an order to that cffeet alrc'ady su_mds; pusscd by

jurt. Copy 01' Lhc dCIG‘TdUOH of p()wcu is Lx (,WI/20 The

comp]amt is mgncd and filed by Shri Sdrad B.snsudc for

B and on bchdlf of SEBL I—!c was authorised o file cmnplaims on

bChdH 01 SFB] vide fcuu ol duthoruy dalu[ b Marr h, 2001. the

‘ ) . . dFARE
RO & AGK . (PAI)/\M KANT SAXi:NAY

Qe  ADDITIONAL SESSIONS JUDGE:
: Delhi/21.02.200%




